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in addiuon to what has been said by
the Home Minister, that he has served
the railways and the country with
honesty, integrity and efficiency.

Shri T. B. Vittal Rao: Let us take
him into Hindustan Steel.

Shri Jagjivan Ram: At no stage had
he to deal with this contract at any
time. It will be unfair or uncharitable
to connect him in any way with this
contract. This contract was decided
purely on merits and was given to the
lowest tenderer.

Mr. Deputy-Speaker: The discussion
is over.

Shri S. M. Banerjee: My question
has not been answered.

Mr. Deputy-Speaker: It has been
answered as far as 1t was possible to
answer.

Shri S. M. Banerjee: It has not been
answered.

*TUNGABHADRA HIGH LEVEL
CANAL

Shri Nagi Reddy (Anantapur): 1
rise to discuss a problem which 1s a
life and death problem to milhions of
people 1n Andhra Pradesh It is the
problem of the Tungabhadra High
Level Canal which has been included
mn the Second Five Year Plan, but
which even after three ycars has not
yet been sanctioned It mainly covers
the wmost famine-affccted areas of
Rayalaseema—DBellary, Anantapur and
Cuddapah districts—and it 1s for that
reason that the Project has been under-
taken, even though 1t does not come
up to the standards of general irriga-
tion projects.

After three years of the Second
Five Year Plan, we were told by the
Central Government that the project
was not being taken up m full for two
reasons One, of course, 1s the reason
given to me in October when I was
told the Project was not being taken
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up in full because it did not come up
to the standards of productivity
generally accepted by the Irrigation
Ministry. Last month, we were toid
that the project was not being taken
up for immediate construction for the
reason that there are not enough
funds. They say that it 1s for this
reason that they have planned a self-
contained Project which is smaller
and which will naturally irrigate not
even half the acreage originally
planned I hope within the ten
minutes I hope to have, I will be able
to convince Government of the neces-
sity of this Project in the interests of
the Government themselves and the
people.

To say that the Project i1s not pro-
ductive enough, and, therefore, it is
not beme taken up 1n full, i1s an argu-
ment which reminds me of one thing.
If the Government go through the
history of Ravalaseema, especially of
these three districts, they will  find
that this 1s a tract which is subject to
famines very ofien As a matter of
fact, the monograph of rural problems
1in Madras published 1n 1947 by  the
Government of Madras says of this
tract

“One good year 1s being follow-
ed by two or three bad ones The
principal famme arca of this
province 1s this area Nowhere is
1t more true that argiculture is a
gamble”.

It was for this reason that the pcople
of that area have been fighting for
this Project for the past 50 years, and
1t 1s unfortunate that even after
independence—ten years of indepe-
ndence—we have not yet get this High
Leve] Canal The Project itself was
started in 1945 The dam is construc-
ted, the Low Level Canal is there But
the High Level Canal which is neces-
sary for this particular famine area,
which 15 characterised as an area
where agriculture is a gamble, is
being refused sanction. It is said that
in 16 out of 28 years, rainfall inm

*Half-an-hour discussion.



s883  Tungabhadra

Anantapur district hags been below 20
inches, and 1n 10 years out of these 16
years, the rainfall has been below 16
inches, and that too not in time
Therefore 1t was that this particular
project was first of all included in the
Second Five Year Plan Now to say
that 1t 1s not productive enough and,
therefore, we cannot take the project
is not proper

The second reason that
given 1s the paucity of funds Is not
the Government aware that every
year the peasants are being given
revenuc remissions which go to lakhs?
Is 1t not a loss to the Government? Is
not the Goverument aware that 1n
1952-53, they had to spend crores of
rupecs—1f I remember aright, 1t was
about Rs 4 crores--just for the sake
of providing people with  gruel
through grucl centre and just for the
sake of providing pcople with enough
work through famine relief works and
give them wapges at the rate of 6 annas
for a hnd dav's labour—that 13, for
breaking the stones for ro:d construc-
tion” If the Government thinks that
i1t 1s not productive enough and if the
Government th nks that there 1s
pauuity of funas, probably Govern-
ment 15 waiting for another  serious
famine of the type for them to sptnd
much more as more waste than on this
most important project which  would
give not only rehef to the pecople but
al*o give a certun amount of relief to
the Gover iment so that they may not
spend 13 they had been spending 1n
the past

has been

I have been told by a good number
of friends that that there was a time
in 1952-53 when  this House 1itself
reverberated with Ravalaseema It
was a time when great men came to
Rayalsseema and tried to just to
soften the misery of the people of
those areas bv kind words Even our
Prime Minister came over to that area
when all of us met hm and I my-elt
told him 1n per<on that all the great
men have come there and every one
of them had been requested that this
project should be taken up so that this
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most miserable scene need not be seen
m future. f

We were promused at that time by
the Prime Minister himself that 1t 13 &
project which has to be taken into
consideration and  constructed very
fast T had told him at that time that
4f you too come and go without giving
the most needed relicf which our
peonle want naturally, you will also
be forgotten even though you are the
greatost leader of the present day’
But unfortunately to this day we are
seeing that this has not been done

I must remind the Government that
according to the rcport of the Enquiry
mto the Rural Inicbtedness in Madras
State i1n 1946, this area has the
“lowest rainfall in the Madras State”
and this areca got “the Jowest per
capita income” According to that
report 1t 1< “more heavily  1ndebted
than any other area in the whole
State ”

If thr Goveainment 1s incapable of
mvine relief to that narticular area
I cannot understand how Government
1s Foinz to function to nercase the per
capitn 1mcome of the peop e 1n general
Therefore 't 1s that the Famine Code
Revis on Committee  constituted m
1932 <peaking about th Tuneabhadra
project gave this opinion

“State intervention has ti1ll now
becn largerly confined to measures
dcagned to save hife and mitigate
suffering A bolder pol (v is now
wanted which we trust will not
only be of incalculab'e benefit to
the pecople by creating the much-
needed power of resistance but, in
the long run, save the resources
of the State from the existing
dramn

Therefore, we appeal to the Govern-
ment to take immecdiate steps to see
that the whole project 13 constructed
But the Government says that they
will construct it mn stages That, 1
find, 1s the most dangerous thing that
Government 1s trying to do
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Government says that new estimates
will have to be prepared for this new
stage, that is the first stage. For that,
the Times of India in its editorial has
given a review of what would happen.
It says:

“The Union Government has
asked the Mjsore and Andhra
Governments to submit a joint
report and detailed estimateg for
the first phase which will presum-
ably be followed, as is usual in
such cases, by a scrutiny by the
Planning Commission and the
Union Ministry for Irrigation.
These processes can very well
drag on till the very end of the
Plan period.”

It 15 quite natural because to pre-
pare the whole scheme, the Andhra
and Karnataka Governments had  to
come together and had to have very
prolonged negotiations for many years
and they came to a particular agree-
ment. Now that agreement will have
to be scrapped and a new agreement
arrived at, for which estimates will
have to be prepared. Naturally, this
will drag on for many years. At the
rate at which Government is now
proceeding I have no hopes that they
are going to make a beginning at least
to construct this in the very near
future.

Shri Narayanankutty Menon: They
rely on a possible disagreement

Shri Nagi Reddy: ‘Therefore 11 18
that they ended by saying:

“The whole affair makes non-
sense of the repeated official calls
for steoping up agricultural
production ”

I hope Government will take note of
this particular thing,

Second'y, Sir, we have been told
that 1,83,000 acres will be irrigated.
But the important point is, where is it
going to be done and how Is it going
%0 be done. If it is according to the
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original plan, this 116 mile canal—then
the Andhra area will not get more
than 80,000 acres. If we have to divide
the waters that are now going to be
given by what is called, “self-contain-~
ed project,” as per the ratio of 35-—85,
then the trouble will be that Mysore
will not get more than 60,000 acres
and Andhra area will not get more
than 1,20,000 acres, not even half of
what these areas should get. There-
fore, it is going to create greater prob-
lems between the two States, it will
create bitterness between the two
States as far ag these calculations are
concerned. The Government instead
of solving the problem is going to
creatc a new problem, for which it
will be responsible, not only between
the people of two States but between
the Governments of these two States.

In the end, Sir, 1 would only like to
appeal to the Government in  one
respect. The Government does not
probably remember the sentiments of
the people of the south. I am glad
that for once at least one of the papers
in the south, The Mail of Madras,
writing about Tungabhadra waters in
its editorial gaid:

“Not to carry out that project in
1its entirety will be tantamount to

wasting precious water, and
involving unnccessary expendi-
ture.”

It ends up by sa)ing:

“It almost seemg another case of
discrimination against the south.”

-—Andhra, in particular. Therefore,
Sir, 1 would request Government to
give final approval to the whole
scheme at once, and I request them
to begin work simultaneously for the
Mid-Pennar and Gandikottah projects
which are parts of the whole scheme
of the High Level Canal. I also expect,
Sir, the Government to give me, the
people of Rayalaseema and the Gov-
ernment of Andhrs a guarantee that
this project will be finished by the
end of the Third Five Year Plan,
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Shri T. B, Vittal Rao: Otherwise,
they will be defeated in the election

Some Hon. Members rose—

Shri Nagi Reddy: Sir, I finished
early so that S8hr1 Ram: Reddy, who
+has also given his namc for mtiating
this discussion, will also have ten
minutes

Shri Rami Reddy (Cuddapan). My
name 1s also there along with the
name of Shr1 Nag: Reddy

Mr. Deputy-Speaker: That 1s true,
but he cannot be given ten minutes
now. He may say a few things 1n
five minutes

Shri Rami Reddy: M: Deputy-
Speaker, Sir, the previous spcaker,
Shr1 Nag1 Reddy, said that the Deputy
Minister last time stated that because
this does not come up to the level
fixed 1n regard to standards of produc-
tivity for an irnigation scheme 1t nced
not be taken up 1 submit that this
pomnt has been already answered by
the Deputy Minister himself on  18th
November, 1958 He said then

“The advisory commuitte ¢
thought that 1t did not come with-
m the standard fixed for the pro-
ductivity of irrigation scheme-
But, taking mnto account the fact
that this scheme will benefit the

famine areas of Rayalaseema,
they have now  accepted this
scheme ”

Agamn, while answering a  simulal

question 1n the Rajya Sabha yesterday
the Deputy Minister stated

“The joint project report of
T.B.HL. Canal submitted by the
Governments of Amdhra Pradesh
and Mysore have been techmcally
approved.”

Therefore, in regard to the standard
of productivity of the scheme thereis
no question. The Technical Committee
hes now approved the scheme The
scheme hgs, therefore, been found to
be one which would yield sufficient
results.
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The only question now appears to
be about finding sufficient resources
Even 1n November while answering a
question 1n this House the Deputy
Minister stated:

“It 1s not a question of the
Central Government being
adamant It 15 a question of find-
ing sufficient resources. Perhaps
the hon Member knows that the
spillover in respect of Andhra
Pradcsh fiom the Second Plan to
the Third on irrigation 1s going to
be Rs 70 crores. So we have
alco to look to the financial
resources available”

Again, yesterday in the Rajya Sabha
he stated

“However, 1n view of the hmi-
tation, of funds and possibilities
of achieving benefits earlier, the
State Governments were advised
to develon the pruject 1n  two
stagoes ™

Thcrelore, the only point now 1s about
the resources  The State Government
has been pressing on the Central Gov-
ernment to take up the whole scheme
costing about Rs 20 crores, but the
Ministry has becn saying that the
State Government may not be able to
find R 20 crores or Rs 22 crores for
executing this scheme If the State
Governmcnt  could find sufficient
resources, 1t has been stated that they
may not have any objection to take
up this scheme

In respect of thig matter, I want to
submit one point of importance, The
Deputy Minister stated that the spill-
over m respect of Andhra Pradesh on
irrigation s Rs 70 crores. Nagarjuna-
konda project is one of the schemes
that is included in the Second Plan
and 1t is being executed The Tunga-
bhadra project was thought of even
before the Nagarjunakonda project
was included in the Second Plan and
before 1t was sanctioned. Even at the
time when the Nagarjunakonda pro-
ject was sanctioned and thigy project
was being considered, the people of
Rayalaseema expressed the fear that 1if
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the Nagarjunakonda project was taken
up before the Tungabhadra high level
canal was sanctioned, later i1t might be
said that sufficient funds may not be
available to take up this scheme
Therefore, 1t was sard that on  that
account the Tungabhadra high level
canal might be postponed Then, both
the rcepresentatives, of the State Gov-
ernment and of the Central Govern-
ment, gave an assurance that such a
thing would not happen and that the
Tungabhadra high level canal would
not be postooned on that account

Now, the Deputy Minister has said
that the spillover 1n respect of irriga-
tion would be Rs 70 crores This
spillover of Rs 70 crores 1s mamly on
account of the Nagarjunakonda pro-
Ject, because the Nagarjunakonda pro-
Ject’s first stage 1s sanctioned, and 1t
cpsts about Ry 87 crores Only Rs 32
crores 15 provided 1n the second Plan
Thercfore, the soillover m respect of
the Nagarjunakonda projcct alone 1is
going to be Rs 55 crores Hence, the
spillover 1n respect of other projects
would be only Rs 15 crores The
taking up of the Nagarjunakonda pro-
ject cannot be considered as if that
project 1s a State project It 1s not a
State project at all because 1n  the
cast of Hirulud, Bhakra Nangal and
similar major projects they were all
included 1n the Central <ector and not
in the State scctor Unfortunately,
when the question of Nagarjunakonda
came up 1t was included in the State
sector, and now to avoid this high
level canal being taken up, 1t 1s sad
that the spillover 1s gomg to be Rs 70
crores and thercfore the resources
may not b¢ available

In regard to this matter one more
point may be submitted My learned
friend on the other side has pointed
out the famine conditions and the fear
expressed m Rayalaseema about this
matter In that connection, I want to
add only one thing As origmally
contemplated, this high level canal
project wag estimated to cost Rs 26
crores and it was expected to irrigate
an ayacut of over 4}-lakh acres
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Then 1t was reduced to a Rs 22-crore
scheme Correspondingly, the ayacut
was also reduced Now, the Central
Government 13 advising th. State
Government to take up the first stage
that costs about Rs 12 crores and
irrigate about  1,80,000 acres  The
result 1s that the Cuddapah dstrict is
totally being neglected now Now, if
the first stage alone 1s taken up, apart
from the Gandikota Weir, the only
two canals that are going to benefit
the Cuddapah District, namely, the

Cuddapah north canal and the
Cuddapah south canal would be
omitted If the first stage alone 1s

taken up the Cuddapah district would
be totally neglected and this 1s the
most backward area in Rayalaseema

Mr. Deputy Speaker: The hon
Mcmber should conclude now He
should leave some time for the Minis-
ter!

Shrn Rama Reddy Only one minute
more Sir  The allotmant was reduced
from R. 26 crores to Ry 22  crores
The avacut also was totilly cut out
corespondingly from the Cuddapah
district alone Now when the scheme
15 reduced from Rs 20 crores to Rs 10
crores and when the first stage 1s
bemg taken up 1t 1s the Cuddapah
district again that 1s bemng totally
neglected In view of this the matter
was taken up by me and after my
question wag answered on the floor of
the House on the 18th November
I have been receiving a number of
representations and according to the
leading papecrs in Andhra and else-
where they have been veiv much
distressed over this problem

An Hon Member The Housec 1s also
dsstressed

Shri Ramn Reddy. The House 1s also
very anxious All the proposals for
execution of the whole scheme are
ready and they just need a helping
hind from the Mmmster So, I request
that the hon Minister would be kind
enough to extend a helping hand
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Shri T. Subramanyam (Bellary): Is
it a fact that the area of Mysore
State and the adjouming Andhra State
through which the highlevel canal
flows has been subject for a long
time to acute and frequent famine
conditions?” We are now 1in the third
year of the second Five Year Plan
and although this was included i1n the
Second Five Year Plan, there has been
no progress, although the develop-
ment of the low-level canal has been
goimng on much more satisfactorily m
similarly situated projects in  other
States So, may I ask Government
to take up this project urgently and
see that 1t 1s completed expeditiously,
so that the benefits of this project
may be utilised to the maximum
extent

Mr. Deputy-Speaker: That 15 a
specch, not a question

Shr: T B Vittal Rao As one mti-
ma cly conneeted with the progiess of
the Tungabhadia project belonging to
the forma lvdcrabad State, 1 know
that the project ¢nvisaged an irriga-
tion potential of o0 lakh acies and
thi, high-level canal 15 only « part of
it If at tlus stage when we arc at
thc end of the thnd year of the Second
Five Year Plan, if vou are asked to
submit . fresh <scheme, then that
scheme has to go to the CWPC
They will examine 1t for si1x months
and finally it will come to the Hathi
Technical Committee So we do not
know when the project will be execut-
ed There are so many irrigation pro-
jects for which amounts have been
sanctioned, but which have been
neglected For instance, the Vamsa-
dhara project has been neglected and
so many other projects also have been
neglected

Mr Deputy-Speaker. This 1s not a
question Then I may have to ask the
hon Minister to lay a statement on
the Table.

Shrl T B. Viltal Rao: So, why
could not they take up at least this
high-level canal smmediately” They
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have Devnoor project for which Rs 2
crores have been earmarked So, at
least that amount should be utilised.
8o, I 1equest the hon Minister to take
up this high-level canal immediately.

Shri Venkatasubbaiah (Adom)* Is it
not a fact that the Tungabhadra
reservoir 1s designed to scrve both the
low-level canal and the high-level
canal schemes and the full benefits of
that reservoir cannot be achieved 1if
this entire scheme 1s not sanctioned?
Otherwise, the water in the reservoir
will go to waste

The Deputy Minister of Irmgation
and Power (Shr: Hathi): Hon Mem-
bers have shown anxiety about a pro-
ject which 1» going to irrigate the
famine-stricken areas and which need
irrigation In the reply that I gave
the other day in this House, I said
that although the project did not come
with n the pre«ribed standard of pro-
ductivity taking into consideration the
fact that this project 1s going to
bencfit this area, the Technical Com-
mittee hasapprovedit Itis not only
this particular project but there are
a number of such projects which are
not c(oming within the prescribed
standard But evcn then, having
revard to the needs of the particular
area where irrigation facilities are
needed most, that standard 1s waived
In many cases So, there 1s no ques-
tion of this project being not finally
approved on the ground that 1t does
not come within the productivity
stage The real apprehension which
has been voiced here. 1 could appre-
ciate 1s that in case now this project
1= not wholly approved as it 1s, 1t
may perhaps be that later on when
the second stage 1s to be taken up
fresh project report might have to be
prepared, fresh estimates might have
to be prepared and also the agree-
ment between the two States might
have to be entered into and that might
take a long time I fully appreciate
that point of view Therefore 1 want
to make it very clear that there 1s no
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question of any agreement to be made
between the two States The propor-
tion that has been prescribed, namely
65 and 35, will remain the shares of
the two State Governments and the
distribution of water will also be in
that proportion

I may say that the pioject as a
whole has been technically approved
Therefore, there now remains no ques
tion of having any correspondence
between the States with 1egard to the
sharing of water As the whole pro
Ject has been technically approved, 1
think there should be no apprehen
sion on that ground It i< not a part
of the project Hud e whole proyect
that has been approved by the Gov-
ernment So, there need be no dismay
or apprehension on that scoire

With 1egard to the arcas that are
to be 1rrigated thire ae two <tapes
of decvelopment, and Mjysore 1n the
fiist stage will get 68,000 acres and
Andhia 120000 acies that means 1n
all 188000 acres During the second
stage Mysoie vill get 136 000 acres
and Andhra 252000 acres

Then 1t 15 better to go on conctiuct
ing canals and gctiing the benc fits and
developing thc «(rea Instead  of
doing that after the whole project 18
over 1t would be be'ter if we stick
to a particulal portion, get the benefits
and then go on adding, ‘o the benciits
But that does not mean that there 15
any ntention-—and there necd be no
apprehension on that score—to shelve
the second stage and <o th¢ question
of any agreement between the two
States will not arise The project as
a whole has been technically approved
and so it will not be necessary now
to go to the technical committee for
the scrutiny of these details

Shri Nagi Reddy On a point of
information WIill the canal that 1s
going to be constructed in the first
stage have the capacity to carry 4,000
cusecs of water or wil] 1t be reduced?

Shri Hathi: That we shall ses when
the whole project 1s approved So far
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as the canal 15 concerned, it forms
part of the whole project

Shri Ramu Reddy: May I ask one
question?

Shrl Hathi: Let me first finish Then
1if there 1s any question, I will reply

A pomt was made that the waters
that will be required 1n the first stage
gnd second stage may not be in the
same proportion and there might be
some dispute agan But I may tell
you that the water distribution will
be 1n the 1atio of 35 and 65, as agreed
upon by both the States So, there
should not be any apprehension on
that scoire

The onlv othci1 point 1s about find
ing finincial resources  When 1 said
that the Planning Commission has
technically appioved the whole pro-
Ject 1t docs not include the finanaal
resources for the projct We are
gwving moncy as and when 1t 15 neces-
sary For ins<tance for Nagarjuna
sagar project we provided Rs 55
(roie Thcy wantcd more So we
rive them Rs 15 crores mote  That
1 only 1 question of finanaal re-
ources There should be no appre
hen 1on on the part of the Members
that the projcct report as a whole 1s
not approved Much of the mis
undeistanding that arose 1is with
1egard to the delay in coming to the
agreement by both the States and so
perhaps Members thought that a new
project report will have to be prepared
again which 1 should hke to clarify

19 hrs

Shri Rami Reddy. What 1s the harm
. sanctioning the whole scheme
though the execution might be done
1n stages®

Sbri Hathi- I said s0 The whole
project hgs been approved Only the
execution will be done 1n two stages
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Shri Dasappa (Bangalore): May 1
know when the whole project will be
completed?

An Hon Member: Nobody knows

Shri Dasappa: Is it 1n the womb of
the future or 13 there some target
fixed or 1s there any schedule of
execution”

Shri Hathi: It would not be possi-
ble to give any target date as to when
the whole project will be completed

Shri T B Vittal Rao: Why not?
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Shri Nagli Reddy: At least by the
end of the Third Plan”

Shri Hathi: But I can say that we
have provided money even for this
year, 1 e, 1958-59

Shrnn T B. Vittal Rao: How much?

Mr. Deputy-Speaker: The House
stands adjourned t:ll Eleven of the
clock tomorrow

19 01 hrs.

The Lok Saebha then adjourned t:li
Eleven of the Clock on Thursday, the
18th December, 1958





